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mention that in this we have given the
utmost assistance to these Union Territories
to come up to the level of the other parts
of the country. As a matter of fact,
Pondicherry has retained its identity, Goa,
Daman & Diu also retained their identity.
It was the ardent desire of our late Prime
Minister that the personality, separate com-
posite culture of the Union Territories which
were merged in the Indian Union should be
kept up. So, accordingly, all the Plan out-
lays have gone up considerably and as a
matter of fact, Rs. 99,227 lakhs 'more has
been given in the Sixth Five Year Plan; in
the Fifth Five Year Plan Rs. 65,405 lakhs
was the outlay. Whereas in the Sixth Plan
Rs. 1,64,633 lakhs has been the outlay, for
the development of the Union Territories.
So, union territories are receiving our
utmost attention so far as economic, social
and legislative facilities are cencerned. 1 also
congratulate the people of Mizoram as they
have opted for the mainstream of national
life They have come out of regionalism
to nationalism. I congratulate the people
for the excellent verdict that has been given
in this election,

MR.
question is :

DEPUTY-SPEAKER :  The

“That the Bill further to Jamend
the Government of Union Territories
Act, 1963, as passed by Rajya Sabha,
be taken into consideration,”

The motion was adopaed.

MR. DEPUTY-SPEAKER :
take by clause by clause discussion.

Now, I

The question is :

“That clauses 2 to 4 stand part of
the Bill.”

The motion was adopted.
Clauses 2 to 4 were added 10 the Bill.
Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI P. VENKATASUBBAIAH : 1 beg
to move :
“That the Bill be passed.”
MR. DEPUTY-SPEAKER : The ques-
tion is 1

“That the Bill be passed.”

The motion was adopred.
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17.37 brs.

BUSINESS ADVISORY COMMITTEE
Sixty-second Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
With your kind permission, 1 beg to present
the 62nd Report of the Business Advisory
Committee to the House.

17.38 brs,

HALF.AN.-HOUR DISCUSSION
U.K. Curbs on Entry of Indians

SHRI BRAJAMOHAN MOHANTY
(Puri) : At the outset, I want to submit
before this House that it is a tragedy of
history that in the United Kingdom, whose
people fought for the abolition of rectalism
and generated the spirit of freedom all over
the world, today in the same country racial
discrimination is making its ,way through
the back-door. In European countries now-
adays I do not mean the socialists countries
but all the rest-irrespective of ideologies,
racial discrimination is penetrating into the
system. Even in France, the Communist
Party of France was opposed to the settle-
ment of black people in the suburbs of Paris.
We have to remember that once upon a tyme
those countries were isolated which were
practising racial discrimination, But today
in Europe, the heartland of the modern
civilisation, racial dijscrimination has been
penctrating into the system. In the United
Kingdom, you know thatthe immigration
laws which are now in operation, were
condemned by the Church of England and
also by the European Human Rights Com-
misston. But those laws are still being
practised through the back-door. You
know that there has been the published
procedure and the secret instructions, Both
are in conflict with each other. Certain
rights given by the published procedure are
being denied by the secret instructions. Now,
when the matter was brought to the notice
of the Home Minister he said that the
published procedure would be modified to
conform to the secret circular which denies
the right to the migrant to have private
contact, to have talks with their relatives, to
have a telephone talk with the High Com-
missionel:. This is now being denied. We
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have to take into consideration how the
Indian people - not only the Indian people
but the people of the sub-continent.are
being harassed, humiliated and inhuman
treatment is being to them. Now there has
been a pretence —an attempt by UK. itself,
Two types of procedures are being followed-
one is published procedure and the other
is unpublished procedure. Why this is being
done is because if the unpublished instruc-
tions are made public,then the British people
themselves will suffer the consequences in
Australia and New Zealand. So, they want
these instructions to be kept in secret. But
they have not been able to keep them in
secret and the things have been made
publicc. The Furopean Human Rights
Commission has been taking note of it. So,
certain objections regarding the immigration
lJaws have already been met and certain
modifications and rectifications have been

made.

So far as the Indians are conccrned, 33
per cent of the husbands have been denied
entrance into U.K. even though their wives
are settled there. Similarly, 63 per cent of
the wives have been denied entrance although
their husbands are settled there. How is
this being done? This is not being done
under the published procedure, this is being
done under the secret circular. Now more
powers have been given to the Immigration
Officers. At the lowest level they have vast
discertionary powers. They say that the
evidence about the marriage is not adequa-
te. So. it is their discretion. Therefore,
the people are suffering now. They are
not given any opportunity, not even those
who are detained. From the answer given
by the External Affairs Ministry, 1,400
persons from India have been detained and
none of them had the opportunity of
personal contacts. So, this is a very se€rious
problem. We are fighting against racism in
South Africa and unless we are very careful,
unless the Indian Government is very careful,

racism will feature even in some of the

countries of Europe.

Now, our difficulty is that our marriage
system is not being accepted. The Immigra-
tion law says that unless the husband and
wife have met previously, the marriage will
not be accepted. That means, the negotia-
ted marriage, which is the custom in Asia,
is not being accepted, So, it is a challenge
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to our very system, it is a challgenge to our
culture and that must be taken jnto
consideration.

In the background of what I have said,
my submission is that there must be thorough
investigation through different agencies. So
far as the answers given by the Ministry are
concerned, they say : “We have no informa-
tion that there is a secret circular’”., But
that secret circular has subsequently been
made public. Even the Home Ministry of
U.K. have accepted that such an instruction
is there, In their letter to the Secretary of
the Civil Liberties Organisation, the Home
Ministry has admitted that such an instruc-
tion is there but they say that it is not that
the secret instructions will be modified but
the published procedure will be modified to
conform to the secret instructions, That
means, the injustice, the inhuman treatment
will be a permanent feature so far as the
people immigrating w that country are
concerned, This is a very dangerous sign,
So, my specific question is whether the matter
has been taken up with the UK. Govern-
ment, whether the matter has been taken
up with the European Human Rights Com-
mission and whether thc matter has been taken
up in the Commonweaith Conference that
was held recently ? The issue should not be
limited to the extent that the persons immi-
grating to U K. have been harassed but it
should also be kept in view that we are fight
ing against racism, against the racist forces
wherever these may be either in U.K. or in
USA or in France. That is the crux of the
problem. I would also like to know whether
the Government have collected any informa-
tion from our High Commission in UK. or
whether the Government have taken up the
matter with the U.K. Government as to why
this secret instruction is there, why the
Indians are being harassed and whether they
are going to change their immigration Jaws
so that they may be in confirmity with the
Convention on Human Rights in Europe ?
This bas to be confirmed or clarified and

rectified,

Our custom of marriage must be respec-
ted. Suppose an Indian lady is settled there
or her husband is there, the request is
rejected on the ground that she is not born
in India. In that way, naturally, a lot of
restrictions are put under some guise or
pretext and secretly and clandestinely the
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total quota is restricted, They Mhavye not
the courage to do it openly because they
are afraid of the international repercussions
for the House of Commons has accepted
that immigration cannot be stopped, immi
gration will be there because UK is a free
society. That is why they are stopping
immigration clandestinely by taking such
measures so that no person from the Indian
sub-continent or from the Commonwealth
countries or from Pakistan will [emigrate.
This should be put an end to and, as a
matter of fact, racial discriminatian in any
form should rot be endorsed and should be
protested against.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : Sir, in the first place, I would like
to inform the hon, Member that there is
some discrepancy between the information
which he has furnished to the House just
now and the information that we have.
According to our figures, the percentage of
persons rejected at the airport, not allowed
entry at the airport, is not as alarming, is
not as much as he puts it. In fact,
percentage-wise it is very little and, there-
fore, it does not present a picture of an
alarming problem being faced by the people
from India or Asia on entry, It comes to
less. than around 0.5 per cent. I would not
insist on percentages being taken as absolute.
In terms of numbers involved, it was ranging
from 425 in 1973 to 1,043 in 1982. As|I
have informed the House earlier, there is a
trend of increase in these numbers, and we
have taken note of that. That is why we
have taken further steps 1o see that our
High Commission is constantly in touch with
the Immigration Authorities. They go to
the airport and they find out if there are
any special difficulties being faced on any
given day by those who are travelling from
India in getting entry and, whenever there
is a problem, the matter is promptly taken
up by the High Commission with the Immi-
gration Authorities, or the Home Ministry,
as the case may be, So, I am satisfied that
whatever our High Commission in London
need to do, they are doing. The only otbes
point which has been raised by the hon.
Member is about spouses and financees. It
is a-fact that in the case of any male there
is no difficulty, But, in the case of females
sesident in the United Kingdom, this right
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is restricted to British citizens, who alone
are permitted to bring their foreign husbands
or finances, provided that in the view of the
British Immigration Officer the marriage was
not entered into primarily to obtain admis-
sion to the United Kingdom, that each
party intends to live with the other, his or
her spouse and that the parties to the
marriage have met. These provisions clearly
indicate that there have been in the past
violations of the law and, since they have
been brought to their notice, it is within
their jurisdiction to see that according to
this rule a certain authority will have to
satisfy himself that a particular case is not
a fake one. This is something which is
normally done in all Governments. I agree
with the Hon. Member that in the guise of
this, genuine cases should not be put to
hardship. I would like to assure him that
to the extent possible we are looking into
such cases, and whenever cases like this,
cases of hardship are brought to {the notice
of the High Commission, we are as 1 said,
taking prompt action in representing to the
government and are trying to help those who
are involved.

- Now, this being a domestic legislation,
as no other country can object to our Legis-
lation, we cannot possibly object to their
Legislation. The only thing that can be
done in view of the very good relations
that we have with the United Kingdom and
in view of certain historical background,
is to see to it that no undue hardship is
caused to anyone going from India ; that
their rules are not so implemented as to
cause hardship. This is perhaps the inten-
tion of the Hon. Member in raising this
question. On that I can assure him that
whatever is possible is being done.

Sir, I would like to confine myself to the
subject-matter of the question. There are
many other ancillary items Jike the Nation~
ality Act and so on. Those we have dis-
cussed sufficiently in both the Houses.

So, strictly the point that arises out of the
Unstarred Question has been raised and to
that extent I would like to give a categorical
assurance to the Hon, Members that what-
ever is possible is being done already. And
if he has any crores or any information that
that rcjections are more than what I have
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just stated, he could share that information
with me. 1 will cross-check. again and if
there is anything that needs to be corrected
or correct information to given to him, I
shall sce that it is given to him.

st gfev agrge (MT@YT) © IN-
oY qg1Eq, T G § gH §O SqIar
agf gAT ¢ | ¥ § ot & AT S vgar g
fFor@agsFAafaea d qarg aw @
W GG A 9% 19 §F g9 § /a7
qraf #t § 7 9 fe g frar &Y qamw g@d
QIS 7 3 9T H I §O JAIA
IoTE 4 &YX AT %) I FFr v fw
@ @A H A& & fF09 FQ E,
dgr Ag g1 91fgd, 9 ARG JA &
qga & ANT a4gF @I & f9AHr AmAr-nAr
T_i W@l &, agr €T A% wfwafw qaw
g, Yfea o gl 9% F197 ¥ W 8, %99
& JHX FI GRATAT HH AN & qr9
T gFat g |

foad ga9 qgo & ST A & 919 §,
st At WA 8, zafed Fu-H-w gAs
AR-IA & glagr ®R, @ fag ang
I F faea 51 @R ¥ q1q & @
1% a1 & fawear arfgd faad am
HT qREATAT T G

GRITRT & aga & &1 Jgi A1H<
qgT FY HIT & W) CF qG § AR &
g, 9ga ¥ &1 § 9} N & fFav §,
Y AT & AW KT 79 fawr §, 9@
&w Y oy fy@ar § 1« S AV agi &
srfer & off AR feaT § 1 XA &ral &t
SO ¥ TEX gU AgT W ATHIT HF AR
3G & A & a1y AT FT HAHI KT
arfgd 1 saw § ¥@ gfee § amadta WA
A W1 A F AR GE WL Y FH-
AT FA A Hifew F TR JT TG
WiEa a1 |9 §, AT § AT | o
AT TEHT I KA |
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Mo sfo gur Ay (FAEAYR) -
ST AgIEg, A AT w7 TATH AT 4T |
IgH FTFT T dAfasar woe @t 78 S
fr s s g apax feeT &
yatfed foar mar & gH @ a@ &
aead gt ¢ a5 sm AT w am-
w1 99 6 8, g |l w5 § f sa wr
g !

ot dto Wto axfag v : {9 q@arT
¥ fasar @, Q18T qATEY | W X FF
f g% stramidt agi ] |\ &1 @WAT AW
qT w31 §ifqw

Mo wfe §aX wgar : G5 3
AT, 1983 AT STF ATX (T AIG
gfeqr 14 s, 1984 —FAH famar g
fo @@ a% @t w=ifw gar § 1 T 9% -
WA g R I AN E, @AY wrA-
w1 a A G, Afew T aw & f IR
FTN FTH G /& |

sit froxto wefag vre : FE @A™
7z 7 fF [ axax fawm § o g
g at aran Efe srmart & fasem €
afea g1 fawen € a1 Y, ag T AvA
g | a8t I JA1q ¥ Fgr W

ﬁoﬂﬁﬂﬁmﬁm:ﬁﬁﬂ?ﬂ
JRar a1 f& ot Wiy g9 & AT A%
afergr & T A agr a8, @ A
aiy sfw ae feniddiz & ara dar
g O W Y F IR AN
BRI at ®iT F1fgQ @ fe Qar w1 @Y
@ & | X uw feqiedie &1 q@ar wer .
T g Al ®H TG ar 1 f99% 6
& A9 AZT A @ AT AT ¥ JT HA
o & S 9T WY we enfiw T w3
Y, foee fF AT aNTT w7 99 S|
1 # gy g
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Far fir gamieT qgedt o A A I
# 8, Iﬁ"rfqzm FNTT 1T AT UL F
FATAT SAZE FHAT AFE IABAT ATH
ghmdeeq & g@arg #r st A=
gfEqu QA &1 &A AL § a1 AA A A
Nggam A=t g F wF afwa
FEET IF frda § W AW W« 9@ 9,

g AFA & fqQ @A 1971 F HET
FAAT 97 | I FA, FT € & 7 9799
G FT @ 4, St 5 araa ft st
a THTTF A 31 Ig FAA F FSE I
QT F A7 | qEqT §  FT BF WA
FT qQEAT AHFT AT AT TIHT Jq4 FT
T FIQ F, g7 56 A0 Q9 1 F9 FE &
fag fae & ag *&@ HAQAMAT 1 ZEH

SIAHA T 38T F AT FT FET 1T
Gl

IITERE WEIRT, qgi d qE faw &

TF Y9547 4 Fgl 2 —
‘““We are not against the tradition
of arranged marriage as such, but it is a

matter which has to be decided by the
Immigration office at its discretion,”

wawa ag f& e Afca agi w1 5Fw-
Taa anifea & fearse s3ar | oo faug
T fie zaar ader Afex w31 91 IFAT &
aragi | §F gg J@Ear Fgar g & gwn
q@E H AT ¥ TF AIT H T FHI1ET
R g & 39 Fge & sifaa @17 & a
Q¥ fege $& ga@@ & g &1Q § A
SAH! GHIYTT FF F fAC gamarg 7 54q
fear § —ag & wraarg gy & SEAr
STear § 7
18.00 hrs.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : 1 would like to point out first that
although there has been an increase in the
actual numbers of rejections since 1973, the
increase needs to be looked at from the
point of view of the increased total numbers
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also. Whereas 425 were rejected out of
85480 in 1973, 1043 have been rejected out
of 2,10,000 in 1982. So, that is why I say
percentagewise it is around 0.5. In absolute
numbers there has been an increase. Even
so, we have take it up with the authorities
there and wherever this question of marriage
has been raised, we have told them that the
tradition of arranged marriages is very much
there in our country. Therefore, they should
not look at a marriage which has been
pleaded by an Indian couple just as they
would look at a marriage in a European
society. So, this distinction has been
brought to their notice with the result that
rejections have appreciably come down. But
where there is a flagrant case, a very clear
case of a fake marriage or a marriage which
normally an official would consider not
genuine, then we cannot say that in that
case he should not use his discretion. This
is what 1 have been suggesting all these
cases are being looked into whenever hard-
ship is brought to our notice, Beyond this,
I am afraid, we cannot interfere in their
domestic legislation. I do not know whether
there has been any recent provocation for
bringing up this matter before the House.
I would like to know from Shii Mohanty
and others if they have come across any
such evidence to show that there has been
a sudden spurt in these things and, there-
fore, some special hardship is being caused,
Otherwise, I thought that the mtater was tind-
ing its own level. At some time is the past,
a year or so earlier, both Houses were very
much agitated about the Nationality Act.
When the Nationality Bill it was in the
House of Commons, in Parliament, we made
representations and as a result of our
strenuous efforts certain amendments were
brought which have to a very larg= extent
alleviated the hardship. Then in other cases
also where there is still some inconvenience,
legal methods have been found so that those
who wanted to become nationals, take
nationality of U.K., are enabled to do $0,
On that question, I would not dilate in
detail because that does not arise .from this
discussion. So, 1 would like to say that
all that needs to be done is being done,
If there are any special circumstances which
have been brought to the notice of any hon,

Member, I would be happy to take that
information from him.

So far as we have made enquiries there
has been no such increase either in the
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incidence or in the harshness in the imple-
mentation of these rules.

Thank you.

PROF. AJIT KUMAR MEHTA: One point
has not been taken care of. You have not
replied tojthat point, Has our Embassy made
any effort to know the existence of such a
confidential circular ?

SHRI P.V. NARASIMHA RAO: We
have already stated in reply to the Unstarred
Question that we are not aware of a con-
fidential circular.

PROF. AJIT KUMAR MEHTA : But
after the publication in the Press.

SHRI P.V. NARASIMHA RAO : Plcase
tell me how does any Government or a High
Commission or an Ambas.ador try to find
out what secret instructions have been given
and do I tell on the floor of the House that
we have made all enquiries about the secret
instructions and still we did not get any

VAISAKHA 10, 1906 (S4KA4)

(HAH Dis) 350

information ? It is too much to ask and
too much to tell. Shri Mohanty has come
up with some iriformation, I have noted it, I
will take it from him, recheck and see what
could be done if there is anything to be
done. If the information does not appear
to be correct, then I will tell him that it is
not correct. So, I have already noted the
points raised.

MR. DEPUTY SPEAKER: Hon.
Members, there would be no sitting of Lok
Sabha tomorrow, it being May Day.

The House stands adjourned to re-
assemble at 11.00 a.m. on Wednesday, 2nd
May, 1984,

18.06 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, May, 2
1984| Vaisakha 12, 1906 (Suka)
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